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OrsNe,1 dated 24.9,2002

On weing mentioned this matter has |
Been taken wp to-day.

T oAl ShEL B SiPlpitir: Iavinil
coﬁnsél A‘for the Applicant and Shri R.C¢Rath,
learged Addl,Standing Counsel(en whem a copy
of O.A. has been served) appearing on behalf
of the Respondents/Railways.

Applicant, A, Anand Rae, in this

Original Application under Sectien 19 of th?&
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wnder the Railwayse. It has been allesged in the
O.A. that no heed has been paid te his erievance
for an employment and that is why he has *tdwd
appreached this Triswmal.,
Having heard the learned counsels

”EE/;oth sides, Respondents/Railways are
directed to treat this Orieinal Application as
a consolidated representatien of the Applicant
and consider his grievances as raised in thés
O.A. and in the representation enclesed theretoe
and redress the said griGVanceé of the
Applicant within a peried of three months frem
the date of receist of copies of this order,
) sifice it is the case of theapplicant that he
had served the Railwaysﬁyore than 957 days/s
while considering the case of the Applicant,
as directed asove; Respondents/Railways should
give due sympathetic consideratien to his
957 days of work rendered by the Aepplicant,

A send copies of this order along witl

copies of the O.A. to Respondents and free

aopies of this order be made availaele to the
:,learned ceunsels of moth sides
s On receipt of a copy of this order
:the_gpglicant_should approach Res.Neo.2 within a

_peried of two weeks and place all the materials
before Res.2 to suestantiate his case,
) The OeA. is disposed of accordingly
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